7539  Criomikal Laww  BHADRA 19, 1801 (SAKA) 7540

(Antendment) Bl
[Shr: Naldurgkar]

for leave of appeal to the Supreme
Court It 15 gomng to be a perma-
nent statute and my amendment
seeks to remedy that defect It docs
not do any harm also

Shri A, K. Sen: It 15 not ntcessary
It tmis Bill came befoie thi- House
first, I would not have minded even
accepting this amendment but now
if 1t 18 accepted, 1t will have to go
to the other House We canpot do
it this session So, I would request
the hon Member to  withdraw this
amendment as 1t ), not nccessary The
Government feels that within .axty
days, 1t can act

Mr Deputy.Speaker, Is the hon
Member pressing his amendment’

Shri Naldurgkar: No Sir

The amendment was, by leave, with-
drawn

Mr Deputy-Speaker
=

I'Mic question

‘That clause 2 stand
th¢ Bill”

purt of

The motion was adopted
Clause 2 wa. added to the Bull

Mr Deputv-Spe tker
»

The question

“That clause 1 the Enacling
Formula and the Title stand part
of the Bill”

The motion was adopted

Clause 1, the Enacting Formule and
the Title were added to the Bill

Shri A. K Sen: Sir, I beg to move

“That the Bill be passed”
Mr Deputy-Speaker: The question
i

“That the Bill be passed”
The motion was adopted.

1322 hrs

MOTION RE REPORT OF COM-
MISSIONER FOR LINGUISTIC
MINORITIES—contd

Mr. Deputy-Speaker: The House
will now take up further considera-
tion of the following motion moved
bv Shit B N Datar on the 8th Sep-
tember, 1959 namely —

That this Housc takces note of
the Report of the Commissioner
for Lingwstic Minonities for the
period 30th July, 1957 to 3lst
July, 1958, laid on the Table of
the House on the 8th May, 1959 "

There 1s also further consideration
of the amendments that have been
moved

The Minster of State in the Minis-
try of Home Affairs (Shri Datar):
Sir may I know how much time is
left?

Mr Deputy Speaker. The time now
avatlable 15 1 hour and 35 minutes,
that means we will go up t~ 300

Shri Supakar. When wiil the hon
Minister be called”

Mr Deputy-Speaker He will con-
clude by 300 .

Shri1 Supakar. When will he begin?

Mr. Deputy-Speaker. That will be
known just now

Shri Datar: Sir, at about 230 I
shall begin to reply

Mr. Deputy-Speaker: All nght.

Some Hon Members roge-—

Mr. Deputy-Speaker: Shn D C.
Sharma—Hon Members shall be brief
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An Hon. Member: This is no class
room.

13-23 hrs.

[Sura C. R. Parrasmi RAMAN in the
Chair)

Shri D. C. Sharma: 8ir, 1 welcome
the appointment of the Commissioner
for linguistic minorities. 1 also wel-
come the publication of the report of
the Commissioner for linguistic mino-
rities. I am glad that the problem of
linguistie minorities has been placed
at par with the problem of Scheduled
Castes, Scheduled Tribes and others.
It means that this problem has been
looked upon as a problem of social
urgency.

But, Sir, I do not understand why
political considerations should have
been imported into the diseussion on
this report. As I look at the amended
part of the Constitution which refers
to this report, 1 find that it deals
with disabilities so far as education
is concerned, so far as employment
is concerned, so far as culture s
is concerned, so far as all those things
are concerned which can be classified
as non-political matters. But while
we have been discussing this report
we have tried to create an impres-
sion that the problem of minorities
in our country is a very great pro-
blem fraught with political conse-
quences, fraught with political dis-
asters, fraught with political disab:-
lities.

Now, while the order for the for-
mation of this office and submission
of the report was issued it was said
that nothing would be done which is
going to jeopardise the unity and in-
tegrity of this country. Therefore, 1
feel that everything that is going to
be said about this report and all the
matters that are going to be dealt
with by the Commissioner for linguis.
tic minorities are subject to that over.
riding condition. That thing is very
very vital, and it is a pity that while
discussing this report we have been
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Misorities
trying to say that this report deals
with problems which can lead
oppression and things of that kind. 1
know one bhon. Member went so far
&8s to use the word “genocide”. 1 am
very unhappy about it

1 feel that we should look at this
report from its proper perlpecﬁve
The proper angle
first place, so far as sizable linguistic
minorities are concerned and.so far
as administrative conveniences and
administrative exigencies require, we
should try to eliminate them. That is
to say, a linguistic minority, it it is
in conformity with administrative
efforts and if it is also not going ¢o
change the map ©f a perticular State
very much, should be transferred #o
that area to which it properly belongs.
I think this is the only solytion, the
only worthwhile way of solving this
problem. 1If that is done, the trouble
between Bombay and Mysore, the

trouble between Bihar and Bengal,
the trouble between Bihar and
Orissa. . ...

Shri Achar (Mangalore):
and Kersalsa.

Mysore

Shri D. C. Sharma: A}l these trou-
bles would automatically disappear. I
say this, in view of the fact that the
problem of linguistic minorities iz
being epproached from a highly agi-
tational pomnt of view and since it is
liable to flare up in all kinds of ways,
we must find a long range solution of
this problem. The long-range solu-
tion is this. that we should try to so
adjust the boundaries of our States
that these linguistic minorities go
over to those States where the major-
ities are to be found.

The second thing that 1 want to say
is this that our Governmeat has
developed an undue affection for re-
tired persons. I have nothing to say
against the retired persons, but I de
not understand why in every deperi-
ment of our administrative activity
we are showing excessive attachment
to these retired officers. For inslance,
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i find that the Commussioner for lin-
gwatic minorities is a retired High
Court Judge. I have nothing to say
against him I say that he is one of
the most emment Judges I bow my
head n respect to him I feel con-
vinced about his learming, scholar-
ghip, integrity and everything But I
as speaking about the policy of our
Government of India, and 1t 18 this,
that people who have earned their
well-earned rest, people who have
earned their goodly pension, people
who have put in the normal years of
service and people who should be
doing something for the other world
are brought back into flelds of great
activity

Well, there may be some justifica-
tion for bringing these persons to
these fields, I do not deny it But,
Sir, the problemm of hngustic munor-
ities 1s not a problem of adjudication,
the problem of Linguistic minorities is
a problem which does not require an
armchair eapproach but 1t 1s a prob-
lem which requires a field-work ap-
proach  You cannot expect a retired
person, whether he is a Governor or
a Judge or anybody else to bring that
dynamic approach to bear on this
problem, which 1s necessary for solv-
g this problem We want a young-
er person for this We want a per-
son who 18 more dynamic and more
active for this kind of work But you
get hold of a person who looks upon
this job from the right angle but who
15 not physically so active as to tour
all the States and de all the work At
the same time, I would tell the Home
Minister that you ere handicapping
this gentleman Why? Because you
do not give him proper implementa-
tion machinery You do not give him
a sufficient number of supervisors,
mnspectors and investigators You do
not give him the right number of
those persons who would deliver the
goods. Therefore, on the one hand,
you take a retired gentleman for this
work, and, on the vther hand, you
give him what I may call a kind of

office equipment, a kind of
equipment, and you wanthim
to deal with a problem which is a
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permanent human problem and a
problem which 1s going to be seired
upon by persons who do not like ths
Government in all kinds of ways.
Therefore, I would say that this offi-
cer should have been given much
more assistance in the matter of ins-
pectors, etc, than has been given.

Now, what has happened? A Qques-
tionnaire was 1ssued Very good.
We are living 1n a world of question-
nawres and surveys I think it is good.
But the pgychological resistance of
the Stiates was not overcome pro-
perly Some States do not co-
operate It 1s because our States
generally do not want anybody else
to meddle with their affars. They
think that the Government of Indis
officials are poking their noses into
their affairs  So, the resistance that
was set up by some States was not
overcome Therefore, there was delay.

When we read the preface to this
report, we find that it makes a very
sorry reading It talke not only
about the delays that have occurred
but about the committees which have
been formed A South India Com-
mittee has been formed but it has not
given 1its report All that has been
done so far as the Commissioner for
Linguistic Minorities 15 concerned is
this. This gentleman has been asked
to do s work, tied hand and foot.
He 15 asked to do his work in a way
which does not make for the speedy
solution of these problems or which
does not make for the redress of
grievances I do not want to go into
all the grievances

Even though this 1s the first repart
of its kind, even though we empect
better reports in the years to come, I
would say that the problem of Uwdu
has remained as 1t was What has
been done for Urdu? You create an.
officer and you donot give him powers
to achieve anything effectives Uwdn
remains as it was before Urdu has
not been given its proper pluce in the
linguistic map of India, in the Hngule-
tic maps of our States. Why has
not been done? I tell you
sore question in respect of some
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our countrymen. I do not talk in
terms of Hindus and Muslims. It is &
question which makes many of us
unheppy.

Now, you take my State of Punjab.
It 1s a very progressive State. I am
very happy to belong to that State
But in Punjab I find that two lan-
guage formulae are working.

Shri Prakash Vir Shastri (Gur-
gaon): Three

Shri D, C. Sharma: My friend over
there says three. It 1s a question of
arithmetic He knows arthmetic
much more than 1 do. Therefore, I
stick to two. I was saying that two
formulae are working in Punjab. One
is the well-known Sachar formula
which applies to the East Punjab
State as they existed at one time
The other is the PEPSU Formula
which epplies to what was PEPSU at
one time. There i1s now an amalga-
mation of States. Admimstrative
services are bemng amaigamated. All
along the line we are having one
cadre of administrative services We
are having one jurisdiction m all
matters of admmistration over the
erstwhile PEPSU State and the erst-
while East Punjab States. But this
old relic of PEPSU like the old fort
of Delhi is allowed to live so that the
people should remember that there
was once a State called PEPSU! I do
not want to enter into linguistic con-
troversies Let me make it very
clear. I want to tell the Home
Minister very clearly ¢hat I do not
want to enter into linguistic disputes.
But I submit very respectfully that
linguistic harmony iz the basis of all
kinds of harmony in any State or in
any country. If you introduce lin-
Quistic disharmony, you have to reap
the consequences. Therefore, I
would submit that this PEPSU for-
mula which i3 a kind of watertight
formula—a man who belongs to the
Punjabi region should study oaly
Punjabi and « nidn who belongs to
the ‘Mindi region éhowld  study only
Hindli—ahotid tave betn done sway
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with. But it has not been done away
with.

The hon, Home Minister made a
statement the other day about the
Sachar formula. Some deputations
have been going to meet the Gov-
ernor and were gomg to various
places contradicting what he has
said I am not supporting those
deputationists. What I mean to say
1s that the lingwistic  controversies
are there in our country and there
are some persons out to wmake much
of them. So, I think such things
should be done away with. There
are my friends, the Meos, in the Gur-
gaon district I thimk we must dea
Justice to them also

What 1s Punjab? Punjab 1s not
only the home of the Punjabi Pun-
jab 1s not only the home of Hindi.
Punjab 1s also the home of Urdu
Therefore, I submit that the Com-
missioner should have thrown some
hight on this vexed problem, on this
ever-recurring problem, on this high-
1y controversial problcm, on  this
problem which has been the source of
a lack of harmony in my State for
some time But nothing has bcen
done

The Commissioner was asked to
deal with residental quelifications
and other safeguards The whole de-
bate on the floor of the House dwelt
on the hnguistic minoritics and the
border disputes So far as the ser-
vices and other safeguards are con-
cerned, I can assure you that the Imn-
guistic minorities are not having
their share in the States. I say this
with due sense of responsibility.
They are not having their proper
share in the service. 1 am not talk-
ing about one State or the other in
perticular, Some of my friends may
be feeling that I am net saying any-
thing about Punjab in particular. I
am not saying anything about my
State.

Oh. Risbir Stagh (Rohtik): Wher
is the Bem. WemBer #fculid?
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Shri D. C. Sharma: I am afraid of
both of you--Hariana as well as you!
I am afraid of them in the healthy
sense of the word. I am not only
talking of the linguistic minorities in
Punjab; 1 am talking of the overall
picture of India. I can assure you
that they are not having a proper end
fair deal so far as the services are
concerned. 1 would ask the hon.
Home Minister to place on the Table
of the House the figures showing how
many of them have been employed in
thee services.

So, I would say that this report is
a sketchy and inadequate report. It
does not give us the schemes about
what is going to be done in future. If
the other reports are also going to be
along the same lines, I am afraid the
Commissioner for Linguistic Minori-
ties will not be properly employed. I
would, therefore, submit that all
these things should be dealt with in
this report more carcfully and more
adequately and more  satisfactorily.
The Government of India has done a
great thing in appointing this Com-
missioner. I think it should make
us feel proud, because I do not think
there is any other country which has
done a thing of this kind. This
shows how our Government is care-
ful about the rights of minorities,
But appointment is one thing and
satisfactory work is another thing. I
hope we will get more satisfactory
work from this Commissioner and all
the necessary machinery will be set
up to resolve the problems regarding
education, school, mother tongue, ser-
vices and culture, problems that con-
cern the minorities.

Shri Achar: Mr, Chairman, at the
outset, I would like to refer to a lin-
guistic minority in my State of
My»ore. (Interruptions). I do
not want to enter into that contro-
versy which my Maharashtrian
friends have raised. I would like to
keep out of that controversy, because
T feel in this discussion we are com-
eerned with the report dealing with

[Y4
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Of course, we have our own prob-*
lems with regard to that, both in the
north, south and east. So far as
Mysore is concerned, we have border
problems in all the directions except
in the west, where we happen to have
the sea, - It is said that so far as
Karnatak is concerned, there has
been aggression from all sides except
for the kindness of the Arabian Sea.
As I said, [ do not want today ‘o
enter into that controversy. I am
dealing with another problem, with
which I am wvitally concerned.

Takuig the total population as a
whole, in South Kanara district, we
have got people who are talking a
language which probably many of
the Members of this House may not
have heard of. It is called Tulu.
The population of the district is about
133 lakhs. Out of that, nearly 8 to 8
lakhs are people who talk Tulu. Of
course everybody is aware of the four
Dravidian languages: Telugu, Tamil,
Kannada and Malayalam. But we
must remember that the Dravidian
languages are not four, but five:

Jaxzfaz The fifth language is Tulu.

Mr Chairman: Is that a written
language?

Shri Achar: It has got its own
seript. though 1t may not have deve-
loped. It may not have much liter-
ature, but all the same, we must re-
member one thing. You are pleased
to ask me that question, but it
rather embarrasses me. It looks as if
everybody seems to be prejudiced
against that language. It is asked, is-
it a written language? Should every
language be = written Jlanguage and

also be a language with much litera-
ture?
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which have no script and no litera-
ture. In the same way, so far as the
people who talk Tulu is concerned,
they have a very well developed lan-
guage. In fact, experts in language
matters and philologists have said that
Tulu is one of the very developed
languages. It is a very expressive
language and 1t is the language of
about 8 ¢o 10 lakhs bf people.

Unfortunately this area has been
ender the domination of some king-
.dem or other and this language is not
used even as a medium of instruc-
tion. We have adopted Kannade
and I am not saying anything
ageinst that. Kannada has been the
medium of instruction and it is also
used for administrative purposes.
But all the same, 1 think that some-
thing must be done to develop this
Janguage. Tulu has its own way of
.expression and a culture of its own
In fact, there was a movement, when
different linguistic States were being
formed, and there were some peop:c
who advocated that there must be a
separate Tulu State for 10 lakhs. It
is unreasonble and I am not support-
ing anything of that kind: it is not
practical. If I say that, people like
Shri Khadilkar will say, it 1s lin-
guistic fanaticism. I do not know
exactly how he exhibited his feelings
when he spoke about Belgaum. But
all the gsame, I will not go to that ex-
tent. I am only submitting this for
the consideration of the hon. Minis-
ter as well as the Commissioner Zor
Linguistic Minorities. I would re-
quest them 1o consider this aspect of
the question and see what could be
done to help to improve that lan-
guage. For instance, there may be a
radio centre and things like that ¢o
develop Tulu.

Whenever election or anything like
that comes, everybody who wants
the people to understand things gives
a lecture in Tulu. But for other pur-
poses, Kannada or some sther lan-
guage is used. This aspect of the
question that Tulp is a language of
sbout 10 lakhs of people must also be
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investigated. If 1 have understood
correctly article 830B of the Constitu-
tion, it is not merely to correspond
with the different States, get their
views, analyse them and submit re-
ports. Article 350B says: *

“It ghall be the duty of the
Special Officer to investigate all
matters relating to the safegoards
provided for linguistic minorities.. ”
ete,

I am not reading the entire article,
because the main purpose is 30 clear.
One of the main purposes is ¢o in-
vestigate the difficulties. This is the
first point that I wanted to submit ¢o
this House, the Home Minister and to
that officer, a highly respected gente-
man, Shri Mullick, who comes
Allahabad. -

The other point raised by the
speaker who preceded me, Shri
Sharma, was something about retired
servants. I do not agree with that. It
is really good thing that the Gov-
ernment have been able to find such
an eminent jurist and a very capable
man ¢o take up thus office. But, as
far as the office of the Commissioner
is concerned, 1 have to make one
submission. The Office of the Com-
missioner must be in the middle of
the country I would submit that
Allahabad 1s rather far away, so far
as south India is concerned. So, if
Nagpur is suggested for that office, I
would certainly support it, especially
at a time when we hear news about
Maharashtra and Gujarat being
separated and scparate Vidarbha
being not formed. Now there is a
feeling that Nagpur is being neglect-
ed. So, to protect the interests of
the minorities Nagpur would be the
right place. So, I would suggest
that the Office of the Commissioner
for Liguistic Minorities should be i»
a central place, not in a place like
Allahabad.
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problem of hinguistic minorities has
arisen after the re-organisation ol
States I beg to disagree entirely
from that pomnt of view This prob-
lem was there from the very begin-
ning In fact, when the British cut
this India into sereval States, the
problem was there For example,
take South Kanara It was a minor-
ity group in Madras State. In fact,
most of the Kannada-speaking people
were minorities in other States. Ir
Bombay they formed a minority ard
in Byderebad they formed a minor-
ity Except in the small feudal State
of Mysore the Kannada-speaking
people were mm a minonity. 1 di=-
tinetly” remember that the Dhar Corr-
mittee, which was appointed for the
purpose of going into the question
whether the Kannada-speaking peo-
ple could be united mnto e State, rr-
ported that the Kannada-speaking
people have suffered everywhere
They have suffered in the State cf
Madras, they have suffered in Bom-
bay and Hyderabad, because they
formed a minority everywhere. Now
a Kamnada State has been fo~med
though many of the Kannada-speak-
ng areas are still in  other States
We find that our problem has not yet
been solved For example, we fina
a portion of the Kannada area m
Kerala The former Kasargnde talnk
at least’ a portion of it, must go to
the Mysore State That has beer
conceded even by the Crmmunit
party The President of the Mala-
bar Congreas Committee has alo
conceded it I may state here that
the problem was there even before
the re-organisation of State< Now
after the re-organisations of States, it
is still there Though to a° consi-
derable extent the problem of the
minorities has been tackled by +ie
re-orgamsation, I do not agre: with
the view that the problem has beca
completeiy solved Nor de I agrec
with the view that once re organis.-
tion is made and boundariez settlcc
the problem would disappesr I d»
not think so.

There are bilingual areas. Even if
these problems are tackled and some
solution arrived at, the problem
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would stul remain. So, 1 do et
agree with the view that th~ prcblom
would go entirely. But if these prob-
lems are properly tackled and a goed
many areas are integrated in a way
whereby most of the people go inte
the area of the language they are
speaking, the difficulties can be Jes-
sened  For example, if Kasargsde
taluk 1s merged with Mysore <i'ale,
the difficulties of the Kannsda-
speaking people there can be mlti-
gated In regard to the Bombay-
Mysore boundary a'so, it is the aamm
thing In Sholapur district the
Kannada speaking erea must g» ®»
Mysore Similarly, some port'on of
Belgaum has got @ predominauntly
Maharashtrian population. That
should go to Maharastra State or
Bombay State. That is possible and
that will certainly make {hugs
easier But the problem will still be
there to a lesser extent. So, the
Commissioner will bave to continee
and he will have to do his duties.

When I look into the report I find
that the problem is not dealt with as
speedily as it ought to be. Though
the problem is there since the com-
mencement of the Constitution itself
—article 29 specifically refers to it—
nothing was done tull 1956. The
Seventh Amendment to the Constitu-
tion was passed only in 1956 and the
States Re-organisation Act came inw
force on the 1st of November, 1957.
Even though the Act came into force
on 1st November, no mmonity officer
was even appointed ¢ill July ext
year—a delay of nearly nine months.
That shows how the problem has
been neglected by Government What
I am saying is that the problem was
there from the time of the very com-~
mencement of the Constitution. S.,
something should have been done m
1950 or 1951. But nothing was done
Even after the passing of the States
Re-organisation Act. nothing was
done for nmne months. This shows
that the problem has not been treat-
ed serwusly

More than that, what we find ]
that the officer iz not doing what heis
expected to do under the relevamt



2853 Motion re:

{Shr: Achar]

section What has he done? He has
wrnitten to Several State Govern-
ments after some complaints were re-
ceived He got replies from some of
them and he had no replies to some
others That does not seem to give a
very good account of his work  He
has to go 4o the States, ivestigate
and find out what the difficulties of
the minorities are, but no efforts
seem to have been made m  that
direction I can mention from mv
own experience some of the gnev-
ances Of couise, he deals with some
of them On a former occasion elso
I dealt with the grievances and diffi-
culties that the people are feeling in
Kasargode taluk  Most of them are
mentioned m the report Here 1
will read only one portion from the
report On page 23 1t 1s stated

“On behalf of the Kannada speak-
g people a complamt was re-
ceived about the change made n
the railway signboaid- from Kan
nada mmto Malayalam The com
plaint has been brought to th:
notice of the Railway Boird for
ne essary action It was also point-
ed out that forms uscd in courts
and other offices aie in Malayalam
whereas the medium of instruction
in almost all the schools to the
north of Chandragirr river 1s
Kannada, that clerks employed n
the offices have no knowledge of
Kannada and the willagers are
therefore, put to great difficulties,
that Gram Sevaks and other offi-
cials appointed in Manjeswar Block
of Community Development do not
know Kannada,

“that Inspecting Officers ap-
pomnted for schools where the
medjum of instruction 1s Kannada
do not know Kannada, that Gov-
ernment notifications are not pub-
lished 1in Kannada newspapers;
that Kannada translation of Land
Reforms Bill of Kerala Govern-
ment has not been published ...*
etc

fore I only submit that the
Officer  shquld investigate
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into these matters and not merely be
a recording officer

14 hrs,
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*fsg qear &1 o afaea ¥ qE
faez qrar ¢ N wuR o & oo wd
¥ w% @ afafe & fad § foa
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[= swrr F2 ames]
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Mr. Chairman: The hon Mimster

Shri L. Achaw Singh (Inner Mani-
pur). None from our Group has
spaken 1 request that I may be
allowed at least five minutes,

Mr. Chairman: I tried as mwch as
Possble to squesze I some mOKe
Members. His name was, not thase in
the beginning. I tried, but. I am scery.
We must have the benefit of the
Ministex's reply.

Shri L. Achaw Stagh: I want only
five minutes.

Shey-Deter; No, Sur. 1 haye now
only 2§ minutes, not even 38
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[(Shri Datarl

Mr. Chairman, I am obliged to the
hon, Members for the numerous con-
structive and valuable suggestions
they have made. They have also
pointed out certain deficiencies in the
Report.

‘The point that has been stressed by
numerous hon. Members is that the
Report is neither complete nor satis-
factory. After anticipating this objec-
tion, I pointed out how the Commis-
sioner for Linguistic Minorities had
to dea]l with this subject for the first
year under certain difficulties. The
difficulties were that this was a new
problem to the State Governments
and, therefore, he had to depend

these replies came rather late. That
ig the first point which has to be pro-
perly appreciated.

Secondly, the information required
is in respect of matters not relating to
urban centres but concerning various
rural centres throughout the length
and breadth of the States, Take, for
example, the question of primary
education. In such cases, naturally
the information has to be collected by
the various State Governments from
their officers at the lower, and perhaps
even the lowest, levels. As this was
entirely a new subject which had been
introduced for the first time, certain
difficulties arose, There was some
delay in receiving replies. But that
does not detract from the value of the
Report to the extent that it is there.

1 may also point out in this connec-
tion that the Commissioner for Lin-
guistic Minorities is in the same posi-
tion as the Commissioner for Sche-
duled Castes, Scheduled Tribes and
other backward classes. My hon.
friend, Shri Goray, will kindly note
that the wording used in articles 338
and 350B is almost identical, There is
no such distinction as the one that he
sought to make out. There is one
special circumstance in the former
case. That ig that we make grants to
State Governments for the welfare of
the Scheduled Castes and Scheduled
“Tribes, That is a factor which natural-
Iy weighs with State Governments.

made and after his opinion has been
duly recorded, it is sent to the State
Governments for proper action, We
follow this up with a request to them
that inasmuch as this is a matter that
has been investigated by an indepen-
dent officer—in this case an officer
who had held one of the highest
judicial posts in the land—his con-
clusions are entitled to weight. My
hon. friend, Prof. Sharma saiq that a
younger officer, younger in spirits,
according to him, or age, would have
done the job better. But, in this parti-
cular case, there are certain definite
points involved. We are aware thaf
oftentimes controversies are raised.
Two sideg are often there. And, when
there are two sides, it is natural and
it is advisable to have as our Commis-
sioner an officer who knows how to
bring a judicial outlook to bear upon
the differences between the two
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and we shall have a report which
deals with the various subjects.

Secondly, the purport of investiga-
tion should also be understood. So
far as this investigation is concerned,
it is carried on by the officer on the
basis @rst of information supplied.
Sometimes complaints that are
made or representations that
are despatched are either
one-sided or exaggerated. It is, there-
fore, necessary for him to find out the
other side, That he can do by visiting
the various States, by meeting the
representatives of the various delega-
tions. We have an officer who carries
on this work in as judicial & manner
as possible,

1442 hrs
[MR. DepUTY-SPEAKER in the Chair]

I have also pointed out that he has
visited some places already. And,
whenever he feels that he should visit
any particular place, he is entitled to
do so; and, I am quite confident that
when there are grounds for a reason-
able belief that there are genuine
differences between parties and
parties based on linguistic considera-
tions, he will surely go there and find
out what the particular difficulties are.

The other side also should be noted
in this connection. It would not be
right, neither would it be desirable
on the part of the Commissioner for
Linguistic Minorities to undertake
what we may call a roving tour
throughout the State inviting people
to give their representations or com-
plaints. That would not be proper
also because thereby it is likely that
a large number of bogus claims from
both sides—] am not prepered to say
that it is only from one side—are
likely to come up.

The object we have in laying down
these safeguards and wishing the
State Governments to implement
them as far as possible is to keep the
minority communities as contented as
pomible. This can bde doue
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by removing nll their legiti-
mate grievances. But, as I have
said, the minority communities should
not always think that they are a
separate entity by themselves and
that for their development, for thetr
existence, for all time to come, they
have to depend only upon the safe-
guards. After al), they are honourable
members of the society in the various
States; they are entitled to al] the
rights. And, I hope, they will, subject
to the implementation of proper safe-
guards, try to harmonise themselves
with the majority community as well.
That is the proper gtandard which we
have to take into account.

Certain hon, Members made specifie
references to certain complaints. My
hon. friend, Shri Mahanty brought in
the accusation of genocidee I am
afraid that he has used that expres-
sion which is entirely irrelevant so far
as the facts of this are concerned.
After all, all the people are one—
Oriyas, Biharis, Bengalis or Andhras.
After all, we have the proud privilege
of belonging to the same country and,
therefore, language should not be
made the ground of distinction or
difference. It ought to be a unifying
tfactor as well. But, if there are
really any such instances, then, sure-
1y, they will be looked into,

In respect of certain territories that
my hon. friend made a reference to,
I may point out here that the Commis-
sioner did not receive any such com-
plaints at all, Whenever he receives
any such complaints it is his duty to
go into them and find out the reac-
tions of the State Government and
then come to a correct decision.

Shri Mahanty (Dhenkanal): Were
the terms of reference of the Lin-
guistic Commissioner known? Did he
ever invite delegations? It was all
done in an atmosphere of secrecy.

Shri Datar: That was what I was
pointing out. The appointment of the
Linguistic Commissioney was a matter
which was known to all because K
woe discussed here. A number of



entiane alsp were put relating to
) dgpe by the Commissjoner

were answered on the floor
:?dﬁ;uﬂwu, I know that, whagever
happens, on, the ficar of Parliament

point out. that whenever the .oﬂker
gogs on tour, he gives intimation to

tations about his programme. In some
cages, through the seven States he has
toured, he met various delegations
algo. These delegations could not have
met him unless as they knew his tour
programme or his time table All the

be done so far as this 18 concerned.

8hri B. Das Gupta (Puruba): Ome
thing I want to ask. If the hop.
Minister refers to my speech he will
find that T have referred to certain
partg in the district of Singhbhum

Shri Datar: Wil! the hon Member
speak a little loudly? I cannot follow

Shri B. Das Gupta: I have referred
in sppech to some parts of Singh-
bhl:?diﬂict. T may just inform him
that some complaints were sent to the
Home Minister regarding their griev-
ances.

Mr. Deputy-Speaker: Order, order.

Shbri Datar: May I point out to the
hon. Member that in this connection
the copies of the debate that has gone
on, in this House for two days and in
‘Mﬂbﬂ'ﬂmu_ my‘wmm
.the Commisgioper for

:h‘m vlfh:adiw:ﬁmm he
should. laak inta all those, cases~—cases
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of commission and omission. And, I
am confident that he will deal with
all these questions as expeditiously as
possible.

Then, my hon. triend Shri i

concerned, it is a territoria} matter
ang I am not going into the detalls of
1t for the simple reason that:it is
irrelevant to the question that we
. That is a larger
question which can be considered

report of the Commissioner for Lin-
guistic Minorities. Here what we are
dealing with is the right or the safe-
guards of the linguistic minorities as
they are either in Bombay-or Mysore
or in any of the 14 States and terri-
tories. My hon. triend has contended
that Kannada was being pushed up
and Marathi wag being neglected.
That is not correct What is being
done 18 that the principle which 1a
being followed everywhere is also
followed here. Wherever there are
schools for Lingustic minorities, then
the regional language is taught to
them as the second compulsory lan-
Euage  The mother tongue is there.
In fact 1n the four districts of the
former Bombay State, the number of
Marath: schools has increased after
the States reorganisation. On one
point, my hon friend was entirely
misguided or misinformed. He brought
m this Parvati Dew: College and
stated that it was not recaiving any
grant at all.

haye never ssid that it was not
receiving any geant, I have got the
official version here. I have said that
there are two grievances; firstly,
afflliation to the Poona University.

Sky). Datar: I am not dealing with
affiliation here.

Shri Khadtikar: I will read the
relevant passage; I have the originel
with me,
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Shri Datar: The hon. Member has
made a specific reference.

Shri Khadilkar: The hon. Minister
is perhaps, carried away by local
feelings.

Shri Datar: 1 am not carried by
anything, I am not carried by local
feelings at all.

Shri Khadilkar: I will not take the
time of the House. I will just read
one or two sentences. I have said:

“This college used to get funds
from the former Bombay State
and it was part of the Bombay
State. Today it is difficult to get
aid . . .

Shri Datar: That is entirely wrong.

Shri Khadilkar: I said further:

“It is laid down that there
should not be a step-motherly
attitude towards these educational
institutions. But it is not getting
enough' aid.”

So, my information is quite correct.

Shri Datar: I shall give the official
information.

Shri Khadilkar: The Bombay Gov-
ernment stood security for a loan of
Rs. 50,000 from the State Co-operative
Bank. Now, the loan is mature and
your State Government is not furnish-
ing that security and therefore, they
are in difficulties. I do not know
whether you have got some connec-
tions but I have some connections with
the educational institutiong . . .
(Interruptions.)

Mr. Deputy-Speaker: It should not
be such a long speech.

Shri Datar: It is entirely unfair. I

am afraid that his statement is not

borne out by facts because I have got
the figures.

Mr. Deputy-Speaker: Now Jhe
qualifies the word ‘aid’ by the word
‘enough’. Whatever is given is not
enough.
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Shri Datar: Even if it is qualified
by the word ‘enough’, it is not correct.
In 1956-57, Rani Parvati Devi College
was getting Rs. 22,065. After the:
reorganisation took place in Novem-
ber, 1956, we continued the grant on
the Bombay-scale and in 1956-57 the
grant given wag Rs. 23,986. In the
next year, that is 1958-59, the amount
has been iner 1 by nearly Rs. 5,000
and they got Rs. 28.379.

Mr. Deputy-Speaker: Then the hon.
Member will say that the need for
grants is more.

Shri Khadilkar: The number of
students has gone up.

Shri Datar: He is my personal
friend and I know him well. We were-
together in the jai] for one year.

Mr. Deputy-Speaker: We now
appreciate why the rub is there.

Shri Datar: My hon. friend has
entirely been swayed away by-
information which is far from

correct—I shall put it at the mildest.
So far as the other questions are con-
cerned, théy are being considered and
they will be considered. This question
is common to all. The Poona Univer-
sity Act and the Karnataka University
Act were passed by the same Legisla-
ture. They have got the same rule—
I believe it is section 5, if I mistake
not—according to which if a college
has to be affiliated to a University
outside the limits of the particular
State, the Governor or the Govern-
ment—I am subject to correction— -
should do it. Therefore, at that level
it can be considered. But so long as
the college is there, no discrimination
has been made in regard to the grants.
In fact the grant is being increased.

In another thing also, my hon. friend
is—may I use the word, hopelessly—
misguided. I refer to the Marathi
Training  College, Belgaum. Shri
Khadilkar has stated that the trainees
from the Marathi area, that is, outside.
Mysore State, are not allowed to be
taken to that college and the number-
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{Shri Datar)

of Marathi teachers joining the college
from the Mysore State is not enough
#0 that the college is suffering for
want of strength. The Director of
Education says that they can depute
a8 many teacherg as the college wants
from the Mysore State itself because
there are enough Marathi schools in
the State For the edification of my
hon {friend I may say that there 1s
another very g college m Belgaum,
the Lingaraj College which has got a
‘Marath: Division by itself There are
students who take Marathi language
No injustice or hardship ig caused to
them at all It is our pohicy that
wherever they hive, they are entitled
10 some safeguards

Shri Khadilkar: On a small personal
explanation

Shri Datar: 1 would hke to fimish,
Sir There 18 very little time
{Interruptions )

Mr. Deputy-Speaker: He 153 not
qiving way.

Shri Datar. want to consider other
areas also and finish—other areas
than Belgaum and Mysore From
other areas also, I have received
information from the various State
Governments Something was sad
about the Mahasamund Tehml of
Raipur District Some hon Member
gave a population figure which was
not correct The Ormya speaking
population comes to 1 87 lakhs or 36
per cent of the population

Shri Mshanty: May I interrupt?

Shri Datar: I have requested the
State Government to leok into com-
plaints, 1f any, and the State Govern-
ment are looking into the matter and
they will furnish a report, in due
course, to the Commismioner for Lin-
guistic Minorities

Some hon Member has stated that
the population of the Darjeeling
district wag 90 per cent Nepalese-
speaking I am afraid it is not correct
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It is only about 30 per cent or s0. The
State Government are trying their
best to introduce there the benefits to
which they are entitled

So far as the Bibar-Ornssa border is
concerned, these complainty were
forwarded to the State Government.
We received them and we sent them
there I may read out the reply of
the Bihar State Government in respect
of the claims made about injustice to
the Oriya language

“According to the policy of the
State Government thoughout the
primary and middle school stages,
the medium of instruction is the
mother tongue of the child subject
to the condition that the number
of students speaking a minonty
language should be at least 40 in
the whole school or at least 10 in
a clasg”

In so far as Bengali primary schools
of Chandil, Ichagarh and Patamda
Thanas of Distt Singbhum, the Chiet
Minister has observed as follows

" “Far from closmg schools 1n
which the medium of instruction
1s Bengali ”

Shri B, Dag Gupta: We demanded
that there should be an enquiry,
because 1t was misleading.

Mr. Deputy-Speaker: Order, order
The hon Minister is not ylelding

15 hrs

-

Shri Datar: The Chief Minister has
observed:

“Far from closming schools in
which the medium of instruction
1s Bengali or converting them into
Hind: schools, several now
Bengali medium schools (8) have
been opened in those areas, exis-
ting schools upgraded (4) and »
number of Bangla knowing
teachers appointed.”

8tr, I would not like to go into all
the complaints Had these complaints
come to us earlier we would have
requested the Commissioner for Lin-
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guistic Minorities to look into them
properly and to let us have the bene-
fit of his own advice. 1 would request
bon. Members, whenever they have
any prima facie satisfactory material
for such complaints they may kindly
pass it on to me. I shall have the
matter fully enquired into.

So far as India is concerned, Sir,
India is one, We have no desire to
have the interests of the minorities
sacrificeq in any place. I am anxious
that the linguistic minorities also
treat themselves as full members of
the community of the State concerned.
It is only that way that we shall be
able to bring about unity.

One hon. Member, I believe it was
Shri Goray, rightly pointed out that
language has been raising questions
larger, more vehement and perhaps
more controversial than even religion.
Let us try to take a lesson from the
precaution that my hon. friend has
rightly given. I agree that this ques-
tion should be approached solely from
the view point of the legitimate
educational and other needs of the
linguistic minorities, Let there be no
fanaticism on either side, I again
repeat that the majority community
Rhas to win the confidence of the mino-
rity community, otherwise things will
not be good.

8ir, I again thank all the hon.
Members for the suggestions that they
have made. I am quite confident that
®he next year’s repart will contain
more information and will have the
effect of settling a number of points
that now are before the varioug lin-
guistic minorities. I am also confident
that they will bring together and
cament the ties of cordislity and
brotherhood between the majority
community on the one hand and the
minorities on the other,

Mr. Doputy-Speaker: I shall now
pat the amendments 10 the vote of the
Howse. The question is:
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That at the end of the motion, the
following be added, namely:—

“and ig of the opinion that—

(a) the Report is an incomplete
one and ddes neither cover
the period nor the terms of
reference in ful], as directed
by the President, under article
350B of the Constitution and
to that extent is unconstitu-
tional;

(b) the Commissioner for
Linguistic = Minorities has
failed to investigate all mat-
ters relating to the safeguards
provided for in the Constitu-
tion;

(c) the Commissioner for Ling-
uistic Minorities has failed to
investigate the suppression of
cultural and other rights
guaranteed to the Oriya
minorities in Seraikella and
Singbhum Sadar Sub-divi-
sions in Bihar and in the
Mahasamund tehsil of Raipur
district in Madhya pradesh.”

(1)
The motion was negatived, .
Mr. Deputy-Speaker: The question

is

That at the end of the motion, the
following be added namely:—

“and regrets the failure in
implementing the safeguards for
linguistic minorities, in the case of
Bengali and Oriya speaking
minorities in the State of Bihar.”
(2)

The motion was negatived,

Mr. Deputy-Speaker: 1 shall now
put the original motion to the vote of
the House, The question is:

“That this House takes note of
the Report of the Commissioner
for Linguistic Minorities for the
period 30th July, 1957 to 31st July,
1958, laid on the Table of the
House on the 8th May, 1930."

The motion was adopted.





